CEMTRAL ADMINISTRATIVE TRIBUMNAL: PRIMNCIPAL BERCH

Original Application No.?702 of 2000

New Oeihi, tnls th@ftﬁh day of Septemnber, i
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HON BLE MR.KULDIP SINGH,MEMBER(JUDL )

Shri Prem Prakash

B30 Bhri Balak Ram Verma
Aged about 652 vears,

Bfo 27% Bank Enclave,
Laxml Magar,

Pelhi-1i10 D9z,

Aviel Retired as

Azsisatant Dirvector (Official Language)

From the Press Infornatlion Buredi

Ministry of Information and Broadeasting,

Shastri Bhavan, )

Mew T3 lhi. sasApplicant

By Advocate: 5i il B.B. Raval.
Vi
Véarsus

. Urilon o Indies A
Thirough the Secretary,

Gover rament oT Indiea,
Lhastrl Bhavar,
Nedy Dl bhi~110 001,

Z. The Principal Information OFFicer,
Daepartment of OFfficial Language,
Principal Information Buree
Minlstry of Information & Broeadcasting,
Shastrl Bhavan,
MNew [ lhi-110 0071,

e

The Offilcer-in-Charee,

Mass Malling Unit,

Family Welfare Uepar tment,

Minlasitry of Mealth & delly WelfTare,
Nirman Bhavan,

New Do lhi,

<)

4, The Officer-in-Charge,

Hindli Bection,

Minlstry of Rural Development,
Goverrnment of India,

Kitlshi Bhavan,

Nestw (3] hl,

5, The Officer-in-Charge
Hindl Bection,
Archaeological Survey of india,

Uepar tment of Culture,

Ministiry of Human Resouroe Devel aoment
Janpetn,
Mew [delhi,

LN

—AFPLICANTE

R

(By Advocate

ShPL VLS. R. Krishnad
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‘ in  the Ministry of Health, Nirman B8havan, , bow Delii sndd
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Hor ble my, Kuldip singh, Member (Judl)

The applicant has filed this Q& as k]

irievEance af  non-payment of entire amount of GPF

correctly and interest thereon Tor late payment onn  evel
part payment.

cnots in brief are that the applicant had

z. The fe

i

8L

o

service of the GQovernment of India as

joined the

Geader in Mass Malling Unit, Department of Family WelTare

durivg his  service career he worked in various otfflces

undei . the Department of Family welfare then Ministry o1
saral Development, Krilsnhil  Bhawan and  then as Henlor
Tiranslator to the Archasologlcal survey of Indles
(herwinafter referred to as ABL) and also as Assistant
Oirector (Official Language! under the Al Moy w3
fur ther  transferred from ASL to Press Informatlon pureau

and ultimately superannuated on 31.1.1998 Fromn the ofFfios

of  The Press Information Buresu, Ministry of Informatlion

‘ and Broaccasting.

5 rhough  Pension Payment Order had been lssued

13

to  him  however, his GPF has not been pala  Cofrs

soplicant  has been maklng Fapresentations &lso but to no

o

ettect.

4 However, aftter more Lhan one Vear of ls

retirement, he received communication from the

4 car (Cash Section) From Press Information Bureaud and

s Gin g

the applicant was informed that the balance outst

3

i his  GPF has been received by the Cash Office and he

o

-
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may collect the same The applicant in response T
sane  Hent replies of coples TO all the offic where
had worked Sand the applicant also %noulmugmd

race i oF Rs,is,ﬁfaf« Thereafter the applicant

requested whether the same was final pavment ofF

some  balapce 1S there. Then the applicant recelved &

cheque for a sum of Re 11,222/~ Thus the applicait

raceived A instalnents &as pa rh paymean t, on account o

Pt Mowever, 1t 1s submitted that the res spyorident
not  bothered to  glve nim the detalls of break up and

aupondents be

interest there o 30 it is prayed that the

directed Tto provide the applicant with & detal led

rement year—-wise for his entire s@ivlce CEraesr Ol 518

sta

:._:

separahely phe principle amount and thne interest allowaed

avery vyear and also the payment made and the paymsid
te the applicant by furnishing a certified copy of
and  drawn  statement. it ois further prayed that
respondents be directed to  pay 18% interest on Lhe
halance amount still o he paid and also on the  SmesEni

wich  but  after much delay as per rules and further Lo

g

grant exemplary cost of this application.

5. The respondents who contested the OA submit e

that they had not denied any payment due  tO
cetirament  including GPRF amount at his credit which has
hean paid to him along with interest.

B 1t is  Ffurther stated that the applicant  nad
ratired Tfrom service on 31.1.1858 and respondent Mo
man taken  due  care in arranging different kinds of
payment such as  Gratully, Leave @ncashment @t .

Howenear, Che payment of GPF got delaved Tor whileh the

applicant himself 1s Lo Blame @s he nelther informest  tha

o
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department that his GPF amount standing to his

s

swred from earlier offices nor ne applied in

o~
1

e of the sams

~ribed form for tians

surrent  account as per the procedure even chough he was

Ey

duly informed of this Faotum.

7. Tt is Turther stated that

nad  been transferred on various OCCHE S LI

gai7 5 of GFF Rules it 1s clearly stated that subscribers

should satisfy Lhemselves as LO the corraciness
Anpusl statements of thelr accounts provided annually to

il T

them @3 per rules and errors 1F any should be broug
the notice of the Accounts OFFicer within 3 montis  Trom

- b

e apmiicenh

the date of recelpt of the statement an;

sever informed about the irregularities in respect o his

fnformatlion Buraall.

5. i nave heard the learned ceunsel for the

applicant but none has appeaired for the pespondents,

9, 01 the last date of hearing, L.@., o

P
I~
[onnd
[

when the ocase was taken u

sonlicant  nad submitted that he had not been pald whole
ot GEF o amount  standing Lo his  credit  for w b

contr i butions were deducted by different offices and the

GPE  amount was refunded to him only for the periodd whs

Nz last  posted and he has not been pald Tor the

¥ T R R R [ oy ] e 100y e i i
P, A et Krishna  whno o had appearaea Tor Lie
respondents  had gilven an undertaking and sought 18 cavs

time to File reply with regard to GPF amount which ave
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deducted from the salary o

have 0

in previous offlces Ut

i, e counsel for the applicant has submi ttad

prention of The

L have considere d the rival ©

paiti and also gone through the

Arnexure A-I1v filed on record 1s  the GPFF

e e

ement  Tiled by the applicant for the parlod

Cr

a0, 635/~ an

shows the oredit balance of K3,

There was delay so sum of Re. 58,673 ned beern pald

nent will go o show Lhau  Lhe

heen paid @ sum of  R3.53, 073/~

rement will definltely go to show That

the  amount credited to the GPF account of 1

iod  when ne had worked in  varlous

coming to the Press Lnformation sur

BUGST&nn nated that amounts Né d not heen &CcCcoun

these circumstances I think the UA

pondants

with a directlion Lo the reé

s tement of account of GFF from ths

him @

till the dete of nis  suD

Wwithin a period of & months.

T, Lt At Further directed Lhal amoun

[

which have not been pald to the applicant, be

te  the  applicant within the same period along  with 9%

theraon.




